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Lo application Lo Lhe state oY

1sya (LA ol 1u9d), in
po\u:‘a;<}n;uxLin(; it in that

Maharashibeg and ot awll other
Haharashtra hereby walies Lie

behall, the Goveriment o {
nd the Maharashtera Prisons

= following rules furthenr to ame
(Keminsion B gtem) Rules, 1962, noamely :

onlled the Maharashtra Prisons

1. Phese rules may be
(Remission Syeten) (hmendment) Rules, 1081,
ra Prisons (Remission Sys stem)

5.  In the Maharasht
“the prxncmpql

s ‘Rules, 1962 (hereinafter referred to as
rules"), in rule 13, for the words wghe Inspector General

- and the Sta¢a Government" the woxr
and the Inspector General

ds "the Regional Deputy

Irispector General of Priscns
h-qé;‘ - of Prisons" shall be substitutod

B In rules 15, 17,722, 23, ;0d 24 of the principal
. " rules, for the wouds "[nupecto MGencr al" wherever they
. ', oeccur, the words "nglonal Deputy Inspector General"
7 shall bhe anatltutbd. (X ;n“
4. In rule 16 ot the prinCLpal rules, for the portion
- s peginning with the words tand the InoDLCEOE General’ and

ending with Lhu Liganed and wordg 120 dayd oo yeart,

the following uhLll be substituted, namely -

v, the e gional Deputy Inspector General ana the

Ingspector GanLdJ nay cach pxant special ramission o

any priooncE not crcaeding 30 diyn. 60 days and 90 duys
ruupucbively, in i your". Ve

5. For rule 21 of the principal rules, the following

ghall bhe suhstitutod, namely -

21 . Nepoxrt of apecial rem1ﬁ~10n. (1) ®ho

o e [ —"
intoendent ahall, on or before the 151 ol

LupCs
and the 15th of July vnch yoa, forwyrd

January
o Lhe Loy cionl Doputy Tnupuecton Gonural AREERY
in Porm VIL, ol prisoners to whom speeial
runnipnions have been granted by him and by he
Llie C.iiv

o iy

Woe L 0L L beoutly luupeetor Gunural, o

any be, JurLng whiw pesied ol Gix wont
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6. .

the ﬁg;lowing~shéll be~substituted, namely -

— e

Py a
715t Decembet end (LF.I{_CL‘_‘) ’
L T ';Li-j-'néaﬁ e

fst July to
A . vl =g
immedlutelybyicLu

to%0th Juna,
dateo.

y Inspector G
at by the
pecial rem

(2) The Regiounal Deput
shall cexamine the lists s¢
and satisfy himself thzt the 5
granted by the Superintcndent i
vith rule 14 and after making th
if any, shall forward to the Lnspec

statement &

a consolidated
1st of July of

31t of January and the 3
for the periods mentioned 1
Aftexr Form VI.appended %o the

v

W FOQRM- VII"

(Rule 21(1).

List of prisonexrs who aro grouted special
during the last six months ending on

supe:
ission

5 in accord

yol JunussY
.~
ok i_d

r

Y

cncfﬂl
inteden®

ance

e correctbonﬂu
tor General

. in Form VIII by the
cach yeal
n sub-rule (1)-
‘principal rales,

remission

Prison.

by “the Supgrintendent

— e — e wm mw em = & s e e e — —-— -

&y, Prisoner Namo of Whether Particulara
lo. UYo. Prisoner eligible of gocd work
' _ © to ordi- or perfoxr-
nary mance of the
remi- prisoncr for
gsion ox which the
npha remission is
S granted and
und ey which
. clause of
rule 14,
1. 2. S 4. 5.

— — - E

By whom
aronted
i.€.
Superin-
terdent,
Re gio:wl
Deputy
Laspectcer
General,
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el ﬁ“”* ol Clause nuabo Number ot Rewmarks ol the
i Prisoner o1 vuld 14, prigsonora Regional
who waro Doputy Inspectar
grantad Grenuaad.,
apecial
romigglon
] ' undoxn
‘ column %,
t 2, 5. 4 5.
\
. ,.
By order nd 1u the wue ol the Goveurnov ot
Mahorachtra,
"
- ~ \ \
M. S CWhe\ e
. Asaiatant Sccevetary to Goveuvnment.
e
,,\l v

(P.1.0.)
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